CENTRAL ADMINSITRATIVE TRIBUNAL
PRINCIPAL BENCH

OA No. 2939/2019
MA No. 3237/2019

New Delhi this the 3rd day of October, 2019
Hon’ble Ms. Nita Chowdhury, Member (A)

1. Dr. VP Garg, Principal (Retd.), Group A,
Aged about 75 years,
S/o late Dr. GR Garg,
R/0 B-2/48A, Keshavpuram,
New Delhi 110035

2.  Mrs. C. Sarla Devi, TGT (Retd.) Group B,
Aged about 62 years,
W/o Sh. VV Subba Rao,
R/0 44-8-4, Narasiah Street,
Gunadala, Vijaywada, AP

3.  Sh. DM Baneerjee, TGT (Retd.) Group B,
Aged about 67 years,
S/o late Sh. GC Banerjee,
R/0 54-A, Model Town,
Balia, PO-Garia, Kolkata

4.  Sh. DR Yadav,
Principal (Retd.), Gr. A,
Aged about 64 years,
S/o late Sh. RC Yadav,
R/o Flat No.608, Tower C-5,
Supertech Eco, Village 1,
PO Bisrakh Sector 1,
Greater Noida (West)
GB Nagar, UP-203207

5. Sh. Nissar Ahmed, PGT (Retd.),
Group B, Aged about 67 years,
S/o Sh. R. Ahmed,
R/o C-10, Shaheen Bagh,
Abdul Fazal Enclave-II,
Okhla Jamia Nagar, New Delhi

6.  Mrs. Sarita Srivastav, PGT (Retd.)
Group B, Aged about 66 years,
W/o Sh. Udai Saxena,



10.

11.

12,

13.

14.

R/o 23, Silver Estate,
Bagmugalia, Bhopal, MP

SC Dubey, Vice Principal (Retd.),
Group A, Aged about 67 years,

S/o late Sh. KL Dubey,

R/o Scheme No.34,

House No.340, Opposite Verma Tol
Kanta, Neemuch (MP)

Suneeta Malhotra, PGT (Retd.),
Group B, Aged about 64 years,
W/o Sh. KK Malhotra,

R/o B-2B/37, Janakpuri,

New Delhi-110058

Mrs. Usha Pillai, Principal (Retd.),
Group A, aged about 67 years,

W /0 Sh. KGA Pillai,

R/o Jyotirgamalaya, Bye Lane 2,
Akhalttu Road, 2 Convent Road,
Thottahattukara, Alura (Kerala)
683108

VD Gullapalli, Principal (Retd.)

Group A, Aged about 70 years,

S/o Sh. DN Gullapalli,

R/o 1, Grihlakhami, Ganesh Colony,
Pipe Line Road, Ahmad Nagar-414003

Sh. AK Katiyar, Principal (Retd.), Group A,
Aged about 65 years,

S/o late Sh. Ram Snehi Katiyar,

R/o E-45, Ambedkarpuram,

Avas Vikas I Panki Road,

Kalyanpur, Kanpur (UP)

VV Gullapalli, Principal (Retd.)

Group A, aged about 70 years,

W/o Sh. VD Gullapalli,

R/o 1, Grihlakhami, Ganesh Colony,
Pipe Line Road, Ahmad Nagar-414003

Rita Sachdeva, TGT(Retd.) Group B,
Aged about 67 years,

W/o Sh. VP Sachdeva,

R/0 1135, Sector 37, Arun Vihar, NOIDA

Tanuja Samal, Principal (Retd.) Group A,



15.

Aged about 67 years,

W/o Sh. Chandra Sekhar,

R/o CA-193, Sector 1, Saltlake,
Kolkata-700064

VK Sharma, Principal (Retd.) Group A,

Aged about 72 years,

S/o late Sh. Devi Ram Sharma,

R/o C-12, Mahendra Park, Pankha Road,

New Delhi-110059 - Applicants

(By Advocate: Mr. MK Bhardwaj)

Versus

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi-110016

The Joint Commissioner, Finance,
Kendriya Vidyalaya Sangathan,
Shaheed Jeet Singh Marg,

New Delhi-110016 - Respondents

ORDER (ORAL)

This OA has been filed by the applicants, seeking the

following reliefs:-

“(a) Call for the original file(s)/record(s) of the
respondents dealing with the case of the applicants

and peruse the same;

(b) Declare the action of respondents in not releasing
the interest on the pension arrears paid to the
applicants after inordinate delay in 2017 and
charging interest on the CPF contribution as illegal
and issue appropriate directions for granting
interest to the applicants on pension arrears from
the date of retirement till actual payment at the rate
of 8% as charged by the respondents from

applicants.



(c) Award cost of the application and proceedings
against the Respondents and favour of the
applicants.

(d) May also pass further order(s) as be deemed just
and proper to meet the ends of justice.”

2.  When the matter is taken up for admission, it is noticed
that this OA has been filed by a number of applicants, some who
come within the jurisdiction of the Principal Bench, CAT and
the remaining under different jurisdictions. Hence, MA No.
3237/2019 for joining together of persons coming within the
jurisdiction of the PB is allowed and for remaining, the counsel
will either file OA before the jurisdiction where it lies or obtain
orders on PT for their retention in PB.

3. Counsel for the applicants draws our attention to the
representations made separately by each applicants of this OA
placed at Annexure A-1, ventilating their grievances and has
submitted that a time bound direction be given to the

respondents to dispose of the aforesaid representations of the

applicants.

4. In view of the above facts and circumstances, without
going into the merits of the case, the OA is disposed of and the
applicants, who come within the jurisdiction of the PB, are
directed to submit their aforesaid representations to the
respondents within 15 days of passing of this order and

thereafter the respondents shall pass a speaking and reasoned



order on the said representations of the applicants within 9o

days thereafter.

5.  With the above directions, the OA stands disposed of at

the admission stage itself.

(Nita Chowdhury)
Member (A)
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